
C;FNTP 	DTSTRA TIVE TRTBUN$... 
PRINCIPAL.. BENCH 

O,, No., 360 OF 20103 

HON BLE SHRI SHANKER RAJIJ JUDICIAL. MEHBER 
HONBL.F. SHRI R.K. UPAI)HYAYA, ADMINISTRATIVE MEMBER 

Sudhi.r Ki.Jmar Sengar,  
/o Shri OS 	nqar, 

Rio 313/ BB 
Tulsi. Nagar. 
Del. hi-I....()03.) 

Appl.m cant 

(By Advocate. Shri. Mukesh K'.imar,proxy counse.l 
for Shri. RK,Kapoor) 

Versus 

.1.. 	Union of India 
th roug h 
its Secretary, 
i)epartrnent or Te.i.pcomrni.inication 
Sanchar Bhwan, 
New Delhi,, 

2 . 	 The Chief (ener ..1. Manager,  
i~aha.nagar Telephone Ni.gam Limited,, 
Khurshid L ..1 Rhawari, 
.Th.npath 
New Delhi. 

Respondents 
(By Advocate ..'hri. V.,K.Rao 

ORDER (ORAl...) 

SHRI R,K.UPAOHYAYA, ADMINISTRATIVE MEMBER: 

By thi.s application under section .1.9 of the 

Administrative Trih'in ...s Act.1985. the applicant has 

claimed relief of quashing of the impugned order dated 

20,J..:7 ..2002 whereby the applicant has been reverted 

w.e,f. 30,.1.0,2002, Thi.s order has been passed by the 

Area Manaqer (D 	Ma hanagar Telephone Ni.gam I i.mited. 

New Delhi.. 	This. Tri.hun ...i.s not vested with the 

jurisdiction to decide the service matters of the 

employees of Mahanagar Telephone Ni.gam I....imited. This 

has been held by the Delhi. High Court in the case of 

Shri. 	Ram (op ..1. Verina Vs ..UOI & Anr. 	2002 	(.1.) 	SLJ 

352,, 

\311'O 



in 	viej of .1ac K of j'.risdiction, the present 

OA cannot he decided on merit. 	Theretore, the same is 

missed for want of jurisdiction. 	The applicant 

will. he at liberty to approach the competent forum for 

redresst of his grievances in t.hi.s regard., 

This 0A i.s accordi.ngl.y dismissed.. 
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